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ORDER

On hearing IA-3805/2020, it appears that the CoC is in a position
to take a call over the resolution plan, provided exclusion and
extension is granted as sought in the application, in view thereof, the

exclusion and the extension sought for, is hereby granted.
Accordingly, the application is hereby allowed.
IA-4558/2020:-

The Respondents side are directed to file their replies before next
date of hearing.

List the matter on 27.11.2020.
IA-3118/2020 & 3911/2020:-

The applicant counsel having not pressed these applications, they

are hereby dismissed as withdrawn.



IA-3952/2020:-

The Respondents side are directed to file their replies before next

date of hearing.

List the matter on 27.11.2020.

26.10.2020
Aarti Makker
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